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ld. Counsel .r, i ¢. Ihrohin on behslf of th: jriv-te
resrencents subrits thet the aprlicent did not furnish th. cory
o7 the errlicrtion ti1) dzte, Co, tho crrlicrnt 35 circeter 4o
furnish the cory of the arrlicaticn to tho rrivete revrontomts

forthwith. rccorringly, ratier steonds ac’journed tn 26-3-2C(l.

2. A r1oin cory of this crder be henfed over o 4he Lo,

Counsel cf both the rarties.
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